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Shri Indrajit Gupta: I would like
the hon. Minister to clarify this point
further, namely whether Government
consider that it is the right of Mr.
MacNamara, or any other member of
the United States Government for
that matter, to include India among
the nations which constitute the
defence perimeter of the United Sfates,
as is implied in this statement which
has been quoted in the main question
namely that: '

Mr, MacNamara referred to the
defence perimeter which all
nations should be more active in
guarding......

Do Government consider that India
can also be given the doubtful honour
of being included in the defence peri-
meter of the United States?

Shri Swaran Singh: No; I do not
think so; why should we think that
we can be given that doubtful honour?
Our view is that India is not men-
tioned in the statement of Mr. Mac-
Namara.

Shri Indrajit Gupta: te has not

excluded it either,

Shri Hari Vishnu Kamath: Has the
attention of Government been drawn
to the warning sounded by the Japa-
nese Prime Minister Mr. Sato ‘as well
as by the former Prime Minister of
Japan, Mr, Kishi, against the menace
of China, and their calling upon all
Asian democracies to join in collective
action, not necessarily military, and
it so, do Government propose to join
other democracies of Asia and the
world in a call for a global defence of
democracy?

' Shri Swaran Singh: We have no
such plan of joining any global def-
ence of democracy, and I am not
aware of any such idea.

Shri Hari Vishnu Kamath: The
Japanese Prime Minister had said
'80. ...

Mr. Speaker: The question hour is
over. Now, we shall take up the
short notice question.
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SHORT NOTICE QUESTION
-Dock Labourers at Cochin Harbour
S.N.Q. 14. Shri Manlyangadan: Will
the Minister -of Labour, Employment
and Rehabilitation be pleased to
state:

(a) whether Government are aware
that the dock Iabourers gt Cochin
Harbour have adopted a “go slow”
policy causing great delay 'in getting
berths for and loading of steamers,
exporting cashew kernels and other
goods;

(b) whether steamers had to wait
for getting berths and if so, how many
such instances have occurred;

(c¢) whether any ship had to omit
call at Cochin and if so, how many
ships have done so; and

(d) the steps being taken to stop
this “go slow” policy of the dock
labourers? .

The Deputy Minister in i.hc Minis-
try of Labour, Employment and Re-
habilitation (Shri Shahnawaz Khan):
(a) Yes.

(b) Yes. 62 such instances during
July, 1966.

(c) Yes, three ships.
(d) Disciplinary action
taken in certain cases.

. Shri Maniyangadan: Has any specl-
fic demand been put forward by the
labourers or their organisations? If
so, what arc they?

Shri Shahnawaz Khan: From the
report of the Chairman of the Port
Trust, we learn that the real cause of
the trouble was that certain gangs
were asking for what is known as
‘ghost money’', that is illegal gratifica-
tion for doing the normal work. What
actually led fo all this trouble.

is being

shri Maniyangadan: It is a long
time sgnce this policy of go-slow was
adopted by the labourers, and several
representations were made to the
Chairman of the Dock Labour Board.
Has he taken any steps in the matter
to see that things are settled?
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Shri Shahnawaz Khan: The Chair-

man of the Port Trust held a meeting .

of all the interested parties. The
House will be very glad to learn that
even the labour unions bave’extend-
ed full co-operation in fighting this
evil of ‘ghost money’. Things have al-
ready improved as a resplt of the
action taken,

Shri Vasudevan Nair: Recently,
there was a threat of an all-India
strike by the Port and Dock Labourcrs
and I believe there was some meeting
with their representatives on ~n all-
India level and thére was some settle-
ment. In spite of .this settlement,
no actual benefit' had been conferred
even in terms of interim benefit,

in view of which there is a lot of “e-’

sentment and frustration amoiy the
workers. What is Government going
to do in the ~matter of giving some
relief to them? '

Shri Shahnawaz Khan:

This is a
separate question,
8hri Vasudevan Nair; This con-
cerns dock labour.
Shri Shabhnawaz Khan: I may in-

form the hon, Member that the Wage
Board is already going into th.e matter
and is scized of the problem.

Shri N. Sreekantan Nair: Has Gov-
ernment set in motion the conciliation
machinery and ascertained the exact
grievances of the workmen? Also,
have the workmen started asking for
these rights all of a sudden without
any provocation and any basis?

Shri Shahnawaz Khan: The case is
not before the conciliation machinery
because neither side has approached it.
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Will the Minister of Defence be
pleased to state:

(a) whether Governmenti have re-
ceived any reports about the deaths
resulting from explosions of mines
and bombs in areas evacuated by
Pakistan in terms . of the Tashkent
agreement up-to-date;

(b) whether the Government of
Pakistan and India entered into an
agrecement about de-mining these
areas before evacuation or exchang-
ing information about the mines and
bombs not removed before evacua-
tion; and

(c) if not, the reasons for the same?
The Minister of Defence (Shri Y. B.
Chavan): (a) Yes, Sir.
(b) Yes, Sir. :
(c) Does not arise.
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